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RAJASTIIAN HIGH COURT, JODHPUR

-:: CIRCULAR::-

I am directed to invite your attention torvards the judgments dated

28.03.2018 and 25.04.2018 passed by Hon'ble Supreme Court in Criminal
Appeal No. l3'15-13'7 612013 (Asian Resurfacing of Rc.:ad Agency and Anr, Vs.

Central Bureau of lnvestigation) for sending on.ly photocopy/ scanned copy ofthe
record summoned by the Appellate/ Revisional Courts. The Hon'ble Supreme

Court in the above referred matter has given, inter-alia, follorving directions:-

No. '1 /P.I./201 8

To,

All the Presiding Officers of
Subordinate Courts.

Date: zrlr llU

necrRi--cr'il-?t*r

,4. To give ef}'ect to directions in judgment of this court dared 28'r'
March, 2018. we direct thar u,herever original record has been
summoned by an appellateirev isional court, photocopy/scanned copy
of the same may be kept for its reference and or.iginal rerurned to the
trial courts forthwith.

5, we also direct rhat if in tirture the trial court record is srmmoned, the
trial courts may send photocopy/scanned copy ofrecord and retain the
original so that the proceedings are not held up. In case rvhere
specifically original record is required by holding rhal photocopy will
not serue the purpose, the appellate/ revisional coun may call for the
record only for perusal and the same be retumed while keeping a
photocopy/scanned copy of the same."

Therefore, all the Prcsiding Oificers ofl Subordinate Courts/Tribunals are
enjoined upon to ensure the compliance of the directions given by Hon'ble
Supreme Court in the above n.latter in its letter and spirit.

BY ORDER

Ger/XV/56/201 8/ 3 6r o Dare: zzlgllT

Copy forwarded ro AII rhe lJistrict & Sessions Judges rvith the request to
circulate the same amongst a.ll the Judicial Ofticers posted in their judgeships for
information and cornpliance,
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